
1683 Oral Answerg 31 MARCH 1955 Oral Answers 1684

A ssistant Superintendents

^1744. Shrimati Ganga Deyi: V̂ ill
the Minioter of Home Affairs be 
pleased to state:

(a) whether it is a fact that Govern­
ment have been considering, for •some­
time past, the desirability of bringing 
Into the Regular Temporary Establish­
ment of Assistant Superintendents an 
adequate number of members of the 
Scheduled Castes, who are at present 
working as permanent Assistant in the 
Central Secretariat; and

(b) if so, when Government expect 
to finalise the proposed arrangements?

Thft Deputy Minister of Home Aff- 
aids (Shri Datar): Yes. It is proposed 
to appoint five Scheduled Caste Assis­
tants to the Regular Temporary Eslab- 
litehment of Assistant Superintendents 
each year for a period of four years 
on the result of the Limited Compe­
titive Test to be held by the Union 
Public Service Commission for selec­
tion of Assistants for promotion to 
Grade III. The flr-st such test is 
scheduled to be held in May, 1955.
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Shri Datar: At present there are
House that in view of the increased 
intake of the Scheduled Caste mem­
bers and others it has been decided to 
have this examination so that those 
who are competent can have a good 
chance.

»inf ^  3n*r ^

Shri Datar; At present there are 
four Assistant Superintendenta. 

Shrinali Rena Cbakravartty: May I 
know how many Assistant Superin* 
tendents will be taken in as a result

of this test and whether out of the to­
tal, five will be reserved for the Sche­
duled Castes, or will they come Just 
in the order of preference?

Shri Datar: So far as taking peo> 
pie into the R.T.E. is concerned, twen­
ty will be taken in every year and five 
would be taken from the Scheduled 
Castes for four years.

Shri Velayudhan: May I know
whether this examination is competi­
tive or for qualification and, if it Is 
a competitive examination, will not the 
Scheduled Castes be eliminated from 
getting this quota?

Shri Datar: I may point out to the
hon. Member that those who pass the 
examination, especially from the 
Scheduled Castes, will all be taken, 
within this number.

Shrimati Renu Chakravartty: In
view of the fact that a large number 
of candidates will be people of 15-20 
years of experience, will it not be 
rather unfair to them to go in for an 
examination with younger people, and 
will they be given greater credit for 
the experience which they have gained 
during those years?

Shri Datar: In the interest of effi­
ciency, it is considered that they should 
go through such an examination.

Income- tax Investigation Co m m is ­
sion

♦1745. Pandit D. N. Tiwary: Will the 
Minister of Finance be pleased to state:

(a) the number of cases disposed of 
departmentally out of the undisposed 
of cases since the winding up of th« 
Income-Tax Investigation Commission; 
and

(b) the amount of tax assessed and 
realJjwd?

The Minifiier of Revenue and CHyU 
Expenditure (Shri M. C. Shah): (a)
Nil. (The order dated the 2nd Decem- 
her. 1953, extending the term of ap­
pointment of the Commission upto the




